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ACT No. XII oF 1932.

[PassEp By THE INDIAN TEGISLATURE.]

(Received the assent of the Governor General on the 8th

April, 1932.)

An Act to provide against the p{lblication of statements likely.

to prejudice the maintenance of friendly relations between
- His' Majesty’s Government and the Governments of certain
foreign States.

W HTREAS it is e-xpedient to providé against the publica-

tion of statements likely to prejudice the maintenance

- of friendly relations between His Majesty’s Government and

the Governments of certain forelgn States; - It is heleby en-
acted as follows : — h

1. (I) This Act may be called the Foreign Relatlons ‘Act,
1932.

Short title and
extent, .

'(8) Tt extends to the whole of British India, including

British Baluchistan and the Sonthal Parganas.
2. Where an offence falling under Chapter XXI of the

Indian Penal Code is committed against a Ruler of a State

outside but adjoining India, or against the consort or son or
principal Minister of such Ruler, the Governor General in
Council may make, or authorise any person to make, a com-
plaint in writing of such offence, and, notwithstanding any-

~ thing contained in section 198 of the Code of Criminal Proce-

dure, 1898, any Court competent in other respects to take

cognizance of such offence may take cognizance thereof on such
complalnt

Eaplanation.—TFor the purposes of this Act Aden is not
included in India.

3. The provisions of sections 99A to 99G of the Code of
Criminal Procedure, 1898, and of sections 27B to 27D of the
Indian Post Office Act, 1898, shall apply in the case of any

-book, newspaper or other document containing matter which

is defamatory of a Ruler of a State outside but adjoining

India or of the consort or son or pnnmpal Minister of such

Ruler
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Power of
Governor Gen-
eral in Council
to prosecute in
certain cases of
defamation,

I’owér to forfelt
certain publi-
catlons or to

.detain them in

the conrse of
transmission
through post.
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Ruler and tends to prejudice the maintenance of friendly re-
lations between His Majesty’s Government and the Govern-
ment of such State, in like manner as they apply in the case
of a book, newspaper or document contanung seditious matter
within the meaning of those sections:

Provided that for the purposes of this section the said
provisions shall be construed as if for the words ‘“ Liocal Gov-
ernment ’’ wherever they occur, the words “ Governor General
in Council *’ were substituled.

4. Where, in any trial of an offence upon a complaint
under section 2, or in any proceeding before a High Court
arising out of section 3, there is a question whether any person
is a Ruler of any State, or is the consort or son or principal,
Minister of such Ruler, a certificate under the hand of a
‘Secretary to the Government of Tndia that such person is such
‘Ruler, consort, son or principal Mlmster shall be (’oneluswe
“proof of ’(hat fact
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